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Hew Delhi this thne 18th day of A igust, 20603,

HON’BLE SHRI SHANKER RAJU, MEMBER (J)

Hari Krishan . Applicant
Versus
Gavt.‘of N.C.T. of Delhi & Others ... Respondents
C RDER (BY CIRCULATION)
By Sh. Shanker Ragju, M{J)

The present RA is Tiled by the review applicant,
seering review of my order dated 29.5.2003 passed in QA
NG.1341/2003.,

Z. I have perused my order datsed 23.5.2003 ana
alsc the review application., I o not Tind any s&rrof
apparen o the Tace of the record or discovery oF  rew

material which was not available with the review applicant
despite due diligsnce at the time of Tinal hearing. il
the review applicant 1s not satisfied with the order

passed by the Tribu

() of the Administrative Tribunals Ach, 1385 read with
Order XLVII, Rule (1) of CPC and alsc in view of the ratic

. 1aid down Dby the Hon’ble Apex Court in K. _AJjit Babu &

Others v, Urniion of India & Others, JT 1337 (7 SC Z4.
The R.A. 18 accordingly dismissed, in circulation.
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{Shanksr Raju}
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